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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 515 OF 2025

IN THE MATTER OF:

PRINCIPAL SHARDA PUBLIC SCHOOL ...APPLICANT
VERSUS
STATE OF UTTARAKHAND & ORS. ...RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF THE DISTRICT MAGISTRATE,
ALMORA (RESPONDENT NO. 5)

I, Anshul Singh, working as District Magiétrate, Almora, Uttarakhand, do
hereby solemnly affirm and state on oath as under:
That the present Additional Affidavit is being filed to place on record
certain subsequent developments and actions undertaken by the district
administration and the Municipal Corporation Almora in relation to the
issue of legacy waste management and remediation of the dumpsite
located near N.T.D., Almora which forms the subject matter of the

present Original Application.

That the present Original Application bearing No. 515 of 2025 titled
Principal Sharda Public School vs. State of Uttarakhand & Ors. pertains
to issues relating to handling and disposal of legacy waste accumulated
at the municipal dumpsite within the jurisdiction of Almora and the

answering respondent has been continuously monitoring the matter to

nsure compliance with environmental norms and the directions of this
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That in furtherance of the objective of remediation of the legacy waste
accumulated at the dumpsite near N.T.D., Almora, the Municipal
Corporation Almora initiated the process for scientific remediation of the
waste through the method of bio-mining in accordance with the Solid

Waste Management Rules, 2016 and the applicable guidelines.

That pursuant to the tender process undertaken by the Municipal

Corporation Almora, the work titled “Biomining of Legacy Waste located-

at the dumpsite near N.T.D. in Almora” was awarded to M/s Geron
Engineering Pvt. Ltd., Pandav Nagar, Ghaziabad (U.P.) after completion

of the tender procedure.

That thereafter a formal work order dated 04.02.2026 was issued to the
said contractor authorizing it to carry out the work of bio-mining and
remediation of legacy waste located at the dumpsite near N.T.D.,
Almora in accordance with the approved design, specifications and
conditions contained in the Request for Proposal and the relevant
environmental regulations. A copy of the work order dated 04.02.2026 is
annexed herewith and marked as Annexure A-1.

That as per the said work order the contractor has been entrusted with
the task of remediation of approximately 26,000 Metric Tonnes of

legacy waste accumulated at the dumpsite.

ﬁ as per the approved project schedule under the said work order,
@bte of commencement of work was fixed as 02.02.2026 and the
5 f ‘-‘Q- ‘Ir. . .

@pulated completion date was fixed as 01.02.2027, thereby providing a
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period of approximately twelve months for completion of the bio-mining

work.

That the remediation work is proposed to be undertaken through
controlled bio-mining operations including excavation, screening
through trommel machines, segregation of recyclable fractions,
segregation of inert materials and scientific disposal of the resultant

waste fractions through authorized channels.

That the project implementation plan provides for a processing capacity
of approximately 500 tonnes per day for treatment of the legacy waste
and the segregated fractions are proposed to be disposed of through
authorized recyclers, cement plants or waste-to-energy facilities in

accordance with the applicable environmental norms.

That adequate environmental safeguards have been incorporated
in the project implementation plan including dust suppression through
water sprinkling and mist cannons, application of bio-culture for odor
control, provision of temporary drainage and leachate management
arrangements, installation of fire safety equipment and provision of
personal protective equipment for workers engaged in the project.

That however after issuance of the work order the contractor did
not immediately commence the work at the site and accordingly the
Municipal Corporation Almora issued letter no. 1980/8-2 (2025-26)
dated 20.02.2026 directing the contractor to commence the legacy
§‘p remediation work without delay. A copy of the said letter dated

)



That despite the said communication the contractor failed to
commence the work whereupon a further communication bearing letter
no. 2077/8-2 (2025-26) dated 11.03.2026 was issued reiterating the
directions to commence the work immediately and cautioning the
contractor regarding its contractual obligations. A copy of the said letter
dated 11.03.2026 is annexed herewith and marked as Annexure A-3.

That thereafter another communication bearing letter no. 2132/8-
2 (2025-26) dated 23.03.2026 was issued to the contractor again
directing it to commence the work of legacy waste remediation without
further delay and informing the contractor that appropriate action
including cancellation of the contract could be taken in case of
continued non-compliance. A copy of the said letter dated 23.03.2026 is

annexed herewith and marked as Annexure A-4.

That during this period the authorised representative of the
contractor namely Shri Sudhir Kumar Yadav informed the Municipal
Corporation that the machinery required for the bio-mining project was
being transported from Ahmedabad and that the delay in
commencement of work had occurred due to logistical issues relating to

transportation of the equipment.

b
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That in the meantime the Municipal Corporation Almora
undertook several preparatory works at the site to ensure proper
functioning of the waste management facility and to strengthen the

municipal solid waste management infrastructure within the city.

That the preparatory works carried out at the site include
construction of aerobic compost pits for organic waste management,
construction of roof structures and entry gate, repair and installation of
water pipelines for operational use, installation of weight measurement
systems for monitoring of waste quantities, and installation of temporary
green net fencing around the Material Recovery Facility until

construction of the boundary wall is completed.

That due to non-availability of any other suitable location within
the jurisdiction of Almora for waste management purposes, the existing
waste disposal site located at Baldhoti has been converted into a
Material Recovery Facility (MRF) Centre in order to facilitate proper

segregation and management of municipal waste.

That initially an estimate of approximately Rs. 91,00,000/- was
prepared for development of infrastructure at the said site including

construction of boundary wall and related works.

&.That upon further technical assessment and considering

g nal requirements including road construction and other structural
R
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works, the revised estimated expenditure was calculated at
approximately Rs. 2,40,84,000/-, and the proposal for approval of the
revised estimate was forwarded to the Directorate of Urban

Development, Uttarakhand vide communication dated 13.03.2026 .

That thereafter the present status of the project and the steps
taken by the authorities for remediation of legacy waste were compiled
and communicated vide report/communication dated 28.03.2026, a

copy whereof is annexed herewith and marked as Annexure A-5.

That the site has also been documented through site inspection,
GPS-based photographs and contour survey in order to assess the
baseline conditions of the dumpsite and determine the extent and
spread of legacy waste present at the site. Copies of the relevant site

inspection records and photographs are annexed herewith and marked

as Annexure A-6 (Colly.).

That the answering respondent respectfully submits that the
district administration and the Municipal Corporation Almora are fully
committed to ensuring scientific remediation of the legacy waste
accumulated at the dumpsite and are taking all necessary
administrative and technical measures to ensure compliance with

environmental norms and the directions of this Hon'ble Tribunal.
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ensure that the remediation work is undertaken in an environmentally

sound and time-bound manner.

That the present affidavit is being filed in order to place the

aforesaid facts and developments on record for the kind consideration

QPONENT

of this Hon'ble Tribunal.

VERIFICATION

|, the deponent above named, do hereby verify that the contents of
paragraphs 1 to 2 of the above affidavit are true and correct to my
knowledge and belief and nothing material has been concealed therefrom.

Verified at /—; MbYY on this o7 day of ,&ég;[é 2026.

DEPONENT
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To,
Geron Enginreeing PVT LTD
Office:- 143/1, Pandav Nagar,
NH 24, Ghaziabad-201002 (UP)

subject: "Biomining of Lagacy waste located at the dumpsite Near N.T.D in Almora”.
Ref No ;: 2025_NPPA_83882_1

This is to inform you that the Tender work titled “Biomining of Lagacy waste located at
the dumpsite Near N.T.D in Almora has been approved and assigned to you. You are hereby
authorized to carry out the above-mentioned work as per the approved design, specifications,
and standards set by the Municipal Corporation. The work must be executed with full quality,
safety measures, and in accordance with the prescribed guidelines as laid down in RFP.

You are required to adhere strictly to the following schedule:
Work Start Date: 02.02.2026

Work Completion Date: 01.02.2027
Kindly ensure that the work is completed within the stipulated time frame without any

delays.
v
(Seema Vishwakarma)
Municipal Commissioner,
Municipal Corporation, Almora.
\C/
6
Copy To -

1- Hon’ble Mayor, Municipal Corporation, Almora — for kind infor;matic;nn
2- JE, Municipal Corporation, Almora — for information and necessary action

c)_./lr’

Municipal Commissioner,

Municipal Corporation, Almora.
A\~
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DETAILED APPROACH & METHODOLOGY
Bio-Mining of 26,000 MT Remediation of Legacy Waste at Nagar Nigam Almora (U.K)

Project Duration: 12 Months

Processing Capacity: 500 TPD

Payment Basis: Per Metric Ton (MT)

1. Method to Stabilize Open Dumpsite

Stabilization shall be achieved through controlled bio-mining of 26,000 MT legacy waste. The
processing zone shall be demarcated and segregated from fresh waste. Dust suppression, bio-
culture spraying, fire management systems, and bund formation shall be implemented. Scope is
strictly limited to 26,000 MT as per BOQ.

2. Process Plan with Per Day Capacity

Approved processing capacity is 500 TPD. Total quantity 26,060 MT requires approximately 52
net processing days. Single shift operation (8—10 hours/day) with buffer provisions ensures
completion within 12 months. .

3. Process Layout & Engineering Plan

Site shall include excavation zone, trommel screening area, segregated fraction zones, RDF 5
loading zone, soil windrow area, inert storage zone, internal roads, and drainage channels.
Detailed layout drawing shall be submitted separately as per Form 4.

4. Equipment Deployment

Owned Equipment: Trommel, ]
Hired Equipment: Excavator, Loader, Dumpers, Mist Cannon, Water Tanker.
Capacity sufficient to process 500 TPD and complete contractual quantity within stipulated time.

5. Disposal Strategy

RDF shall be sent to authorized Cement/WHtE plant and Paper Industry having CTO.
Recyclables to authorized recyclers. Soil-like material used for leveling.

Inert used for internal roads or approved disposal.

All disposal supported with documentation.

-
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6. Environment, Health & Safety Plan

Temporary drainage and leachate trench shall be created.

Dust suppression via mist cannons and sprinkling.

Bio-culture for odor control. PPE for workers.

Fire extinguishers and emergency protocol in place. ‘ .

7. Time Plan & Milestones

Activity Description Duration . 'Timeli__ne_i {D

Joint measurement record boundary

 Day16- Day30
% marking, commencement of excavation

y R

Full ach:evement of contractual qua nnty, -

dlsposal ducumentatlon reconcﬂlatlon
-

Phase 6

. approved)

8. Leachate Collection System

Te mporary surface drainage channels and containment pits shall prevent uncontrolled
discharge. Periodic removal through tanker if required.

9. Bio-Capping (Conditional)

Bio-capping shall be undertaken only after completion of 26,000 MT processing and cessation of
fresh waste dumping, subject to written approval from Authority.

»
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10. Operation & Maintenance Manual .

Daily inspection, preventive maintenance schedule, lubrication chart, emergency shutdown
protocol, and environmental compliance checklist shall be maintained.

11. Monitoring & Evaluation Plan

Daily processing logs, weekly progress reports, monthly reconciliation, disposal documentation,
and joint measurement certification shall be maintained. Processing'shall stop upon reaching
26,000 MT unless additional wyitten approval is granted.

12. Organization & Staffing Plan

Project Manager, Site Engineer, Environmental Officer, Safety Officer, Machine Operators,
Supervisors, Skilled & Unskilled Labor, j

13. Quantity Control & Contractual Safeguard

Contractual scope limited to 26,000 MT. Fresh waste after commencement excluded. Any
additional processing requires separate financial sanction and written approval.

14. Quantity Control, Authorization & Pre-Execution Survey Note

Itis respectfully submitted that the contractual scope is limited to 26,000 MT as per awarded
BOQ. The total waste available at site appears higher due to continuous fresh dumping
activities. We request formal confirmation from Nagar Nigam that the approved and payable
quantity under the present work order is strictly limited to 26,000 MT.

We further request written authorization to proceed with bio-mining strictly within the awarded
quantity. Any waste beyond 26,000 MT, including fresh waste dumped after commencement,
shall remain outside the present contractual scope and shall require separate administrative and
financial approval. .

Prior to commencement of excavation, a Drone Survey and Céntour/TopographicaI Survey shall
be conducted to establish baseline site condition, assess dump height and spread area, and
scientifically estimate the existing volume. The findings shall be shared with Nagar Nigam for
joint verification and record before start of processing activities.

Attached
1- Image Site condition before
2- Survey report
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Grid Area FRL 0GL Diff. aty
GRID 1 5.4 500 498 2 10.8 |
GRID 2 20.46 500 , 498 2 40.92
GRID 3 65.13 499 496 3 19539 °
GRID 4 100 500 494 6 600
GRID 5 66.05 501 494 7 462.35 |
GRID 6 4.23 502.5 494 85 ° 35.955
GRID 7 9.56 502.5 492. 10.5 100.38
GRID 8 32.74 503 491.5 11.5 376.51
GRID 9 81.47 502 491.5 10.5 855.435
GRID 10 100 499 491.5 75 750
GRID 11 100 498 490 8 800
GRID 12 100 498 492 6 600
GRID 13 97.66 498 492 6 585.96
GRID 14 83.84 498 491.5 6.5 544.96
GRID 15 68.47 498.5 491.5 7 479.29
GRID 16 82.63 498.5 492 6.5 537.095
GRID 17 92.08 498 492 6 552.48
GRID'18 73.53 497 491.5 55 404.415
GRID 19 64.91 497 490 7 454,37
GRID 20 39.58 497 490 7 277.06
GRID 21 9.69 483 ° 481 2 19.38 .
GRID 22 75.05 490 480 10 750.5

. GRID 23 100 494 479 15 1500
GRID 24 100 494 479 15 . 1500
GRID 25 100 494 479 15 1500
GRID 26 100 496 480 16 1600
GRID 27 100 496 1480 16 1600
GRID 28 100 496 483 13 1300
GRID 29 100 497 483 14 1400
GRID 30 100 497 480 17 1700
GRID 31 100 497 479 18 1800
GRID 32 100 497 479 18 1800
GRID 33 100 500 476 24 2400
GRID 34 100 501 476- 25 2500
GRID 35 64.44 500 477 23 1482.12
GRID 36 3,67 497 477 20 73.4
GRID 37 80.37 498 477 21 1687.77
GRID 38 100 497 476 21 2100
GRID 39 100 496 . 476 20 2000
GRID 40 100 496 476 20 2000 |
GRID 41 100 495 476 19 1900
GRID 42 100 493 475 18 1800 )
GRID 43 100 495 480 15 1500 }
GRID 44 100 494 479 15 15000 4 0
GRID 45 100 494 481 13 1300 |
GRID 46 100 494 481 13 1300 |
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|GRID 47 100 494 476 18 1800 ]
GRID 48 100 493.5 480 .13.5 1350

GRID 49 100 488.5 480 8.5 850

GRID 50 92.49 480.5 474 6.5 601.185

GRID 51 32.76 475 474 1 32.76

GRID 52 21.19 468 465 3 63.57

GRID 53+ 98.47 472 465 7 689.29

GRID 54 100 475 465 10 1000 _

GRID 55 100 485 476 9 900

GRID 56 100 490 476 14 1400

GRID 57 100 493 476 17 1700 .
GRID 58 100 493 477 16 1600

GRID 59 100 493 477 16 1600 f
GRID 60 100 492.5 482 10.5 1050 i
GRID 61 100 491 473 18 1800 1
GRID 62 100 485 473 12 1200

GRID 63 100 486 472 14 1400

GRID 64 100 .490 471 19 1900

GRID 65 100 492 471 21 2100

GRID 66 90.17. 491 470 21 1893.57

GRID 67 11.9 494 470 24 285.6

GRID 68 11.96 486 476 10 119.6

GRID 69 82.38 485 476 9 741.42

GRID 70 100 481 471 10 1000
[GRID 71_ 100 477 471 6 600

GRID 72 100 477 471 6 600 ]
GRID 73 100 480 470 10 1000 *

GRID 74 100 483 470 13 1300

GRID 75 100 485 476 9 900 .
GRID 76 100 487 476 11 1100

GRID 77 100 486 475 11 1100

GRID 78 100 482 475 %17 - 700

GRID 79 100 479 471 8 800

GRID 80 100 472 472 0 0

GRID 81 99.03 469 466 3 297.09

GRID 82 32.28 466 466 0 0 i
GRID 83 34.14 466 465 1 34.14

GRID 84 95.99 468 465 3 287.97

GRID 85 100 472 465 “7 700

GRID 86 100 477 468 9 900

GRID 87 100 478 465 13 1300

GRID 88 100 478 465 13 1300

GRID 89 100 477 466 11 1100

GRID 90~ 100 475 466 3 900

GRID 91 100 473 464 9 900 -

GRID 92 100 470 463 7 700

GRID 93 90.43 470 465 5 452.15
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GRID 94 5935 470 465 5 296.75
GRID 95 5.44 475 464 11 59.84
GRID 96 1.96 465 464 1 1.96

GRID 97 19.83 465 464 1 19.83
GRID 98 45.08 466 264 2 90.16
GRID 99 68.9 467 461 6 413.4
GRID 100 90.42 469 461 8 723.36
GRID 101 99.63 470 462 8 797.04
GRID 102 100 471 464 5 700

GRID 103 98.25 470 . 263 7 687.75
GRID 104 73.89 470 464’ 6 443.34
GRID 105 15.61 467 462 5 78.05
GRID 106 1.97 466 462 4 7.88

GRID 107 10.53 465.5 462 35 36.855
GRID 108 5.56 465 262 3 16.68

97097.78
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NOTE:- S

Note to Nagar Nigam Regarding Quantity Confirmation & Project Initiation

We respectfully submit that as per the awarded scope of work, the contractual quantity for bio-mining is .
26,000 MT, payable on a per metric tan basis.

However, during preliminary site observation, it has been noted that the total waste volume present at site
appears substantially higher due to continuous fresh dumping activities. In order to ensure transparency, -
technical accuracy, and to avoid any future quantity-related discrepancies, we request the following:

Formal confirmation from Nagar Nigam that the abproved and payable quantity under the present work:
order is strictly limited to 26,000 MT. !

Writtenr authorization to proceed with bio-mining operations strictly within the awarded quantity.

Confirmation that any quantity beyond 26,000 MT; including fresh waste dumped after commencement of
work, shall be treated as outside the present contractual scope and shall require separate administrative
and financial a pproval. .

-

Upon receipt of the above confirmation and authorization, we shall immediately mobilize and commence

the work.
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